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Notice is hereby given that the share certi昀椀cates No(s) 321 for 1000 

shares bearing distinctive No(s) 1342186 to 1343185 and another 

1000 shares allotted as BONUS in the year 2017 are Transferred to 

the IEPF under Folio No. R00053 in the books of M/s. Balkrishna 

Industries Ltd., standing in the name(s) of Ramarani Rajankumar 

Manchanda, has/have been lost/misplaced/destroyed and the advertiser 

has/have applied to the Company for issue of duplicate share certi昀椀cate(s) 
in lieu thereof. Any person(s) who has /have claim(s) on the said shares 
should lodge such claim(s) with the Company RTA, KFIN Technologies 

Ltd. Selenium Tower B, Plot No. 31-32, Gachibowli, Financial District, 

Nanakramguda, Seri Hyderabad - 500032 within 15 days from the date 

of this notice failing which the Company will proceed to issue duplicate 
share certi昀椀cate(s) in respect of the said shares.
Date: 27-06-2023  Name(s) of the shareholder(s)
Place: Mumbai  Ramarani Manchanda

NOTICE

Notice is hereby given to the Public that 
Flat No. A-101, in ‘ABHIMANYU’ Co- 
operative Housing Society Ltd., 
Damodar Nagar, Viva College Road, 
Virar  (West) ,  Thane -  401 303 
(hereinafter referred to as the said 
“Flat”), is currently in possession of Mr. 
Kiran Shankar Surve and Mr. Ashish 
Shankar Surve, being the sons and 
lawful legal heirs of Mr. Shankar Surve 
in the above said Flat.
The Owner of the said Flat, Late Mr. 
Shankar Surve purchased the above said 
Flat from Ms Antoinette D’Costa & Mr. 
Anthony D’Costa. However, Late Mr. 
Shankar Surve expired on 22/02/2017 
and Mrs. Shalini Shankar Surve, being 
the Wife, pre-deceased Mr. Shankar 
Surve on 27th May, 2011. Late Mr. 
Shankar Surve is hereby the bonafide 
member of the Society holding Share 
certificate no. 2 of the face value of Rs. 
250/- (Rupees Fifty Each) each having 
distinctive numbers from 6 to 10. 
Therefore, currently, the Title of the 
above said Flat is in the process of 
transfer equally in the ratio of 50:50 
each to his only Sons and lawful legal 
heirs, namely Mr. Kiran Shankar Surve 
and Mr. Ashish Shankar Surve.
Any individual/company having any 
claim in respect by way of sale, 
exchange mortgage, charge, gift, trust, 
inheritance, possession, lease, lien, 
maintenance, easement, devise, bequest 
o r  e n c u m b r a n c e  o r  o t h e r w i s e 
howsoever are hereby requested to 
make the same known in writing along 
with  documentary proof  to  the 
undersigned within 15 days from the 
date of publication hereof, failing 
which, any such claims shall be 
disregarded and shall deemed to have 
been waived and/or abanoned.
Dated this 27th day of June, 2023

PUBLIC NOTICE

Adv. AKSHAY KALBANDE
M/s Aequiitas Legalisis

Advocate High Court, Mumbai
201/301, Kshitij, Off Veera Desai Rd.,

Nr. Azad Nagar Metro Stn., 
Andheri (W), Mumbai -400053.

Contact: 7977254678
Email: akshay.aequiitaslegalisis@gmail.com

Notice is hereby given to the Public that the 
Share Certificate for 57 for five shares 
bearing distinctive Nos. from 281 to 285 
(both inclusive) issued by the Asmita 
Upahar II C.H.S. Ltd. having address at 
Poonam Sagar Complex, Mira Road (E), 
Dist. Thane 401107 to Mr. Mohamed Bilal 
Khan for his Flat No. B/702 and above said 
shares in the society has been lost/ 
misplaced. All the persons are hereby 
informed that not to carry on any 
transaction on the basis of said missing 
documents. On behalf of my client, Mr. 
Mohamed Bilal Khan, the undersigned 
advocate hereby invites any kind of claims 
alongwith the relevant proof within 14 days 
from the date of this notice. Incase no 
claims are received within stipulated 
period, it shall be assumed that there are 
absolutely no claims by virtue of lost Share 
Certificate and incase of any it is deemed to 
be waived off.
Place: Mira Road, Thane

thDate: 28  June 2023

PUBLIC NOTICE

Sd/- 
 A. Karimi

Advocate High Court
004, B-31, Amrapali Shanti Nagar, 

Sector 11, Near TMT Bus Stop, 
Mira Road East, Thane 401107

PUBLIC NOTICE
My clients i) Nalini Narsimha Parchure ii) 
Bhalchandra Gajanan Oak iii) Asmita Ashok 
Gadre say that they are the only legal heirs of 
Late Gajanan Shankar Oka & Late 
Shubhangi Gajanan Oka who were the 
owners of "Flat No.B-13, Aparna Vaibhav 
CHS. Ltd., Bhikoba Waman Pathare Marg, 
Shivaji park, Mumbai - 400028" As for the 
said flat my clients have applied for flat 
transfer and sale if any one has objection in 
regards to their title they can convey me 
within 7 days from this public notice.

Adv. Arun G.Deshmukh
Office No.1, Vinayak Darshan Apt, 

Ganesh Peth Lane, Dadar West, 
Mumbai - 400028

Date : 28/06/2023

TO WHOM SO IT MAY CONCERN
r dThat  F la t  No.  E/302,  3  floor, 

Ramjharokha Residency, Near Sangam 
Medical, Achole Road,  bearing Survey 
no. 152, Hissa No. 1, that the said flat 
was in the joint name of SAURABH 
RAJENDRA SINGH and GUNJAN 
SAURAV SINGH after the sad demise 
of SAURABH RAJENDRA SINGH on 
24/09/2022,  h is  wife  GUNJAN 
SAURAV SINGH became the sole 
owner of the said Flat, All the persons 
Government authorities bank and 
financial institutes etc. are hereby 
requested to intimate to me as their 
counsel about any claim whatsoever 
regarding the said flat within 14 Days.

PUBLIC NOTICE

Sanjay V. singh
Advocate High Court

Shop no 26, Sai Bazar, Near Tulinj 
  Police Station, Nalasopara East    
  401209 Mob No. 7219760700

PUBLIC NOTICE

(Advocate High Court)
 D. S. TIWARI

Date: 28/06/2023

5X4

Branch: - Shop No. 19, Akanksha Tower, 
Nallasopara (E), Tal.-Vasai, Dist.-Thane

Notice is hereby given that my client, Smt. Gonabai 
Kaluram Chowdhary, of Room No. 202, 302, 402, 
Laabh Encleave, Wing B, House No. 823, Survey 
No. 4 & Hissa No. pt, Temghar-3, Village Temghar, 
Bhiwandi, Tal Bhiwandi, Dist. Thane-421302., but 
her Husband Mr. Kaluram Gavtya Chaudhry, died on 
Dated 19/03/2013., he living behind his Three Legal 
Heirs 1) Smt. Gonabai Kaluram Chowdhary, - Wife, & 
2) Mr. Vijay Kaluram Choudhari, - Son, 3) Mr. Satish 
Kaluram Chowdhari, – Son, are Legal Heirs. No any 
Else.
So we hereby invite claim or objection that any person 
having any claim or objection against or into or upon in 
respect of said Flat howsoever are hereby required to 
make the same known in writing to our advocate office 
within 7 days from the date of publication.

I VIJAY CHANDAN RAJA  the sole 
legal Nominee and heir of the Late 
shri Biharilal Raja (Grandfather) 
(Expired on 07.12.1998) said Flat 
No.C-101, Sitar CHS ltd, Vasant 
Nagari, Vasai East, Palghar-401208 
was Nominated by him  under the 
Rule 25 of the  Maharashtra Co-
operatives Societies Act 1960 on 
27.10.1998.
In case of any objection or claims 
kindly contact
The Secretary SITAR Co operative 

Housing Society, Sector -1 , 
Vasant Nagari, Vasai East, 

Palghar-401208.

PUBLIC NOTICE

PUBLIC NOTICE

OFFICE : 109, Bhaidaya Nagar, B – Bldg., Near Gopi Mahal 
Hotel, Navghar Rd, Bhayandar (E), Dist. Thane - 401105.

NOTARY GOVT. OF INDIA
(Advocate High Court)

R. J. MISHRA

Date: 28/06/2023

8x4

Public Notice is hereby given that my clients MR. AMOL 
VIJAY CHAKOR & MR. BHIMASHANKAR VIJAY 
CHAKOR, owners of Flat bearing No. B/108, on First 
Floor, in the building known as NIRMAN VIKAS CO-
OPERATIVE HOUSING SOCIETY LIMITED. , 
constructed on land bearing Survey No. 50, Plot No. 10, 
situate at Village Nilemore, Nallasopara (West), Taluka 
Vasai, Dist. Palghar – 401 203.
MRS. NIRMALA VIJAY CHAKOR, MR. AMOL VIJAY 
CHAKOR & MR. BHIMASHANKAR VIJAY CHAKOR, 
were the owners of the above said Flat, however MRS. 
NIRMALA VIJAY CHAKOR, died on 05/07/2018.
MRS. NIRMALA VIJAY CHAKOR, died leaving behind 
her 6 legal heirs namely 1. Mr. Vijay Karbhari Chakor - 
Husband, 2. Varsharani Sitaram Awahad – Married 3. 
Mrs. Shilpa Shrikant Shalke – Married Daughter, 4. Mr. 
Amol Vijay Chakor – Son, 5. Mr. Bhimashankar Vijay 
Chakor – Son & 6. Miss. Rupa Vijay Chakor – Daughter. 
Now my clients intend to transfer their existing Loan from 
IIFL to any other Bank or Financial institution and also my 
clients intends to sell the above said Flat to any 
prospective purchaser/s in future date.
Incase any one having any claim, right, interest, of any 
nature in respect of said Flat should raise their objection 
in writing with documentary proof, thereof within Fourteen 
(14) days from the date of publication to the undersigned, 
failing which the transaction will be completed and any 
one who has right, interest or claim in respect of said Flat 
will be deemed to have relinquished in favor of my client, 
permanently and forever.

जाहीर नोटीस

 कैलास ह. पाटील
वकील �� �ा�ाल�

10x4

िदनांक : २८/०६/२०२३

kLivaNyaat yaoto kI gaava maaOjao vaasaL[-, talauka vasa[-
, ijalha palaGar yaoqaIla savao- naM.26/1 ekuNa xao~ 0-04-

60 ho.Aar.caaO.maITr AaiNa paoT Krabaa xao~ 0-00-80 
ho.Aar.caaO.maITr Aakar $.1.07 hI ibanaSaotI jaimana 
imaLkt saatbaara sadrI hnaa inalaoSa kaolaasaao hyaaMcao 
maalakIcaI AaiNa kbjaovahIvaaTIcaI Asauna sadr jaimana 
imaLktI saMdBaa-tIla 1.EaI.ra^lana A^qaaonaI macaaDao 
AaiNa [tr paca ivakt doNaar AaiNa saaO.hnaa inalaoSa 
kaolaasaao yaaMcyaatIla naao MdNaIkRt KrodIKt jyaacaa 
dst naa o MdNaI k.vasa[ - -1-04837-2012 idnaa Mk 
03/05/2012 maaJao AiSala saaO. hnaa inalaoSa kaolaasaao 
yaa Mcyaa kDuna gahaL Jaalaa Aaho. trI sadr dst 
kaoNaasa saapDlyaasa ikMvaa sadr imaLktI saMbaQaI 
kaoNaacaahI kaoNatahI maalakI h@k, ivakI, kuLrga, 
kbjaa, vaarsaa, gahaNa, dana, baxaIsa, krar, vahIvaaT, 
maaga -, ma R%yap~, kaoT-, drbaar vaa Anya kaoNa%yaahI 
p`karcaa h@k, ihtsaMbaQa ihssaa, AiQakar, Asalyaasa 
%yaaMnaI %yaabaabat malaa laoKI puravyaasah hI naaoTIsa 
p`isadQa Jaalyaapasauna 14 idvasaaMcyaa Aat malaa laoKI 
puravyaasah 109, SauBalaxmaI Saa^ipMga saoMTr, vasaMt nagarI, 
vasa[- puva-, ija.palaGar 401208 hyaa p%%yaavar kLvaavao 
Anyaqaa tsaa kaoNacaahI kaoNa%yaahI p`karcaa h@k 
ihtsaMbaQa ihssaa AiQakar naahI va Asalyaasa tao 
saaoDuna idlaa Aaho Asao samajaNyaat yao}na vyavahar puNa- 
kolaa jaa[-la yaacaI naaoMd GyaavaI.

जािहर नोटीस �िस�द कर�यात येते क�, माझ ेअिशल �ी. 
�िवण िबसेन यानी सदिनका क. ७०३, सातवा मजला, ं
िब�ड�ग न. १०३. बी. िवग, एकण �े�फळ. ३१८ चौ ं ं ु
फट कारपेट अ�रआ पतनगर अशोक को. �प. हौ. सो. ु ं
िल., सव� न. २३६ / ए. सी. टी. एस. न. १८४ पाट�, ं ं
घाटकोपर, ता. कला�, मबई सब अब�न सदरह� सदिनका म.े ु ं ु
िशवम डेवलपमट�  कॉरपोरेशन यानी कै. ज�वती हमेानी ं ं ं
याना अलॉट केली होती व आह.े अलॉटमट�  लेटर व ं
भाग�माणप�ा�माण ेवरील सदिनका कै. ज�वती हमेानी 
याना कायम�व�पी मालक�ह�कावर द�ेयात आली ं
आह.े
वरनमद िमळकत ही के. ज�थती हमेानी याच ेनावे असन ु ं ं ू
सदरह� िमळकतीतील कै. ज�वती हमेानी याच े िनधन ं
िदनाक १७.०२.२०१७ रोजी झालेले आह.े �या�या ं ं
म�यप�ात सौ. भारती जे. डोशी, सौ. िवना एस. कोठारी, ु ु
सौ. व�ा� वी. शाह, सौ. वैशाली हमेानी प�नी कै. िवर�� ं
हमेानी ह ेकायदशेीर वारस आहते. वरील वारसापैक� कै. ं
िवर�� हमेानी याच े िनधन िदनाक १८.०७.२०१६ रोजी ं ं
झालेले आह.े कै. िवर�� हमेानी याच ेकायदशेीर वारस �ी. ं
िजत�� हमेानी �ी. िवरे� हमेानी, सौ. भारती जे. डोशी, सौ. ं
भारती जे. डोशी, सौ. िवना एस. कोठारी, सौ. व�ा� वी. 
शाह, सौ. वैशाली हमेानी ह ेआहते.ं
�यानतर �ी. िजत�� हमे ानी �ी. िवर�� हमेानी, सौ. भारती ं ं
जे. डोशी, सौ. भारती जे. डोशी, सौ. िवना एस. कोठारी, 
सौ. व�ा� वी. शाह, सौ. वैशाली हमेानी यानी सदरह� ं ं
सदिनका �ी िजत�� हमेानी याच ेनावे ह�तात�रत केली ं ं
आह.े वरील सव� वारस ह ेकै. ज�वती हमेानी व कै. िवर�� 
हमेानी याच ेएकमवे कायदशेीर वारस आहते. परत सदरह� ं ं ु
वारसानी यो�य तो वारसदाखला घतेलेला नाही. तरी ं
कोणाला वरील वारस ह े कै. ज�वती हमेानी कै. िवर�� ं
हमेानी याच ेकायदशेीर वारस नाहीत असे कळव�याच ें
झा�यास खालील प�यावर कळव�यात यावे. तसेच सबब 
वर वणन�  केले�या िमळकतीम�ये अ�य कोणाचहेी ह�क, 
अिधकार, िह�सा अस�यास अथवा िकवा हरकती ं
अस�यास �यानी ही जाहीर नोटीस �िस�द झालेच ें
तारखपेासन ७ िदवासाच ेआत लेखी िकवा त�डी हरकत ू ं ं
यो�य तो कागदोप�ी परा�यानीशी हजर करा�यात.ु

जािहर नोटीस

अँड. तनजा ना. लोमटेु
�िफस प�ा दकान न. ०५िवनायक ु ं

िव�ला िब�ड�ग, से.०४, िज. रायगड. ४१०२०६.
�लॉट न. ६९, करजाडे, ता. पनवेल,ं ं

फोन न. ७७३८००९५०६.ं

veJeer efouueer, efo. 27 (Je=òemebmLee) : 
cegkesâMe Debyeeveer ÙeebÛeer cegueieer F&Mee Debyeeveer 
DeeheuÙee ke[erueebvee lÙeebÛÙee kÙekemeeÙeele ceole 
keâjles. efleÛÙeekeâ[s efjueeÙevmeceOeerue Deveskeâ 
keâbhevÙeebÛeer peyeeyeoejer Deens. ÙeeleÛe Deelee F&Mee 
Lesš šeše mecetneuee škeäkeâj osCÙeemee"er meppe 
Peeueer Deens. jleve šešebÛÙee mšejyekeäme 
Fbef[Ùeeuee škeäkeâj osCÙeemee"er F&Mee Debyeeveerves 
Øeefleef…le efyeÇšerMe jsmše@jbš Ûesve Øesš S ceBiejMeer 
keâjej kesâuee Deens. 

ÙegveeÙešs[ efkeâbie[ceceOeerue keâe@heâer DeeefCe 
meB[efkeÛe Ûesve Øeerš S ceBiejves keâener 
Dee"ke[Ÿeebhetkeer& cegkesâMe DebyeeveeRÛÙee 
efjueeÙevmemeesyele keâjej kesâuÙeeveblej Yeejleele 
Deeheues heefnues mšesDej meg™ Peeues Deens. ns 
mšesDej cegbyeF&leerue keebõs-kegâuee& keâe@chueskeämeceOÙes 

F&Mee Debyeeveer Lesš jleve šešebvee škeäkeâj osCeej 
cegbyeF&le meg™ kesâues heefnues mšesDej...

Øesš De ce@vespej mšesDejÛes heefnues mšesDej 
GIe[ues Deens. Øeerš S ceBiej DeeefCe efjueeÙevme 
ÙeebÛÙeeleerue keâjej F&Mee Debyeeveer meebYeeUle 
DemeuesuÙee efjueeÙevme efjšsue DeeefCe 
efjueeÙevme yeÇB[dmeves kesâuee Deens. efjueeÙevmeves 
Yeejleele SketâCe 10 Øeerš De ceBiej jsmše@jbšdme 
GIe[CÙeemee"er keâjejekej mkee#ejer kesâueer 
Deens. cegbyeF&, efouueer, yebieUg®men cees"Ÿee 
MenjebceOÙes ns meg™ nesleerue. F&Mee DebyeeveerÛÙee 
efjueeÙevme efjšsue yeÇB[dmeves osMeYejeleerue 

le®CeebceOÙes Ûene DeeefCe keâe@heâer Mee@hmeÛÙee 
ueeskeâefØeÙelescegUs Yeejleele Øeerš S ceBiej 
mšesDeme& meg™ keâjCÙeeÛee efveCe&Ùe Iesleuee. 
ÙeecegUs Deelee jleve šeše ÙeebÛÙee 
vesle=lkeeKeeueerue mšejyekeäme Fbef[Ùeeuee keâ[keer 
škeäkeâj efceUCeej Deens.

veJeer efouueer, efo. 27 (Je=òemebmLee) : 
peieeleerue mekee&le cees"er meÛe& keâbheveer DemeuesuÙee 
iegieueuee cees"e DeeefLe&keâ ob[ "es"ekeCÙeele 
Deeuee Deens. ve@Meveue keâbheveer uee@ Deheerue 
efš̂yÙegveueÛÙee DeeosMeeuee mekee&sÛÛe vÙeeÙeeueÙeele 
iegieues Deekneve efoues Deens. ns ØekeâjCe YeejleerÙe 
mheOee& DeeÙeesieeves (CCI) iegieuekej 
"es"ekeuesuÙee 1,338 keâesšer ®heÙeebÛÙee ob[eMeer 
mebyebefOele Deens. Ùeeuee keâbheveerves NCLAT ceOÙes 
Deekneve efoues nesles DeeefCe NCLAT ves lees 
DeeosMe keâeÙece "skeuee neslee. meermeerDeeÙeves 
DeeheuÙee heoeÛee iewjheâeÙeoe IesleuÙeeves iegieuekej 

iegieueuee 1338 keâesšeRÛee ob[ Yejekee ueeieCeej! 
DeeosMe jö keâjCÙeemee"er mekee&sÛÛe vÙeeÙeeueÙeele kesâuee Depe&

ne ob[ "es"ekeuee neslee. CCI ves cnšues 
Deens keâer,  Android keehejCeeNÙee 
ef[kneFme efvecee&lÙeebmeesyele ceesyeeFue De@he 
efkelejCe keâjej keâjleevee, iegieue lÙeebvee Flej 
De@hme Fvmše@ue ve keâjCÙeemee"er De@«eerceWš 
keâjles. lÙeebÛÙee ØeeflemheOeer& keâbhevÙeebÛeer  
De@hemee"er n meke& keâjles, Demee Deejeshe Deens.

 

  
 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
  
 
 
 
 
 
 
 
 
 
 

 
  

  

 

 

  

 
  

 
 
 
 

  
  

 

  
 
 
 

 
 
 
 
 
 
 
 

 
 

 
  
  

 

 

  
 
  
  
 
 
 
 
 
  
 

 
 
  
 
 
 
  
 
 
 

 
 
 
  
 
  
 
 
 
  
 
 

 
 

  
  

 

  
 
 
 
 
  
 
 
 

 
  
 
  
  
 

 
 
 
 
 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 

 

DRAFT DEMAND NOTICE UNDER SEC.13 (2)
(IN CASE THE SECURED ASSET IS IN THE NAME OF BORROWER)

UNION BANK OF INDIA
CHARKOP BRANCH

ANNEXURE - 3 

Ref: SARFAESI13(2)/NPA/09/2023-24

Date : 06.06.2023
Place: CHARKOP

To
1. Mr. Abdultawwab Abdulwahab Ansari [Borrower] 

RM No B39, Plot No 544, Swastik CHS LTD Near 
Dena Bank, RSC No 50, Sector No 5 Charkop, 
Kandivali West, Mumbai- 400067

2. Mrs. Soleha Abdultawwab Ansari [Borrower]
    RM No B39, Plot No 544, Swastik CHS LTD
    Near Dena Bank, RSC No 50, Sector No 5
    Charkop, Kandivali West, Mumbai- 400067

Sir/Madam, 
SUB: Enforcement of Security Interest Action Notice -In connection with the 
credit facilities enjoyed By you with us – Classified as NPA
We have to inform you that your account/accounts 582906680000025 has 
been/have been classified as NPA account AS ON 01.01.2019 pursuant to your 
default in making repayment of dues/instalment/interest. As on date a sum of Rs 
1996229.93 (Rupees Nineteen Lakh Ninetysix Thousand Two Hundred 
Twentynine Rupees and Ninetythree Paise Only) is outstanding in your 
account/accounts as shown below
Name of Facility                            Amount Due
Union Mortgage Loan                         1996229.93
Total amount: Rs._1996229.93 (Rupees Nineteen Lakh Ninetysix Thousand Two 
hundred Twentynine Rupees and Ninetythree Paise Only) 
                In spite of our repeated demands you have not paid any amount towards 
the amount outstanding in your account/accounts / you have not discharged your 
liabilities. 
We do hereby call upon you in terms of section 13(2) of the Securitisation and 
Reconstruction of Financial Assets and enforcement of Security Interest Act, 
2002, to pay a sum of Rs 1996229.93 together with interest at the rate of 12.55 % 
p.a. with monthly rest/as per the terms and conditions of loan documents 
executed by you and discharge your liabilities in full within 60 days from the date 
of receipt of this notice, failing which, we shall be constrained to enforce the 
following securities created by you in favour of the bank by exercising any or all 
of the rights given under the said Act. 
DESCRIPTION OF THE SECURED ASSETS: 
All that part of the property consisting of Room No B-39, Plot No 544, Charkop 
(I) Swastik CHS Ltd., Near Dena Bank, RSC No 50, Sector No 5, Charkop, 
Kandivali (West) Mumbai- 400067 Adm area25.00 sq mts built up , MHADA 
Layout World Bank Project, CTS No 1C of village Kandivali, Taluka Borivali 
within the registration Sub-District Mumbai and District Mumbai
1] Please note that if you fail to remit the dues within 60 days and if Bank 
exercises all its rights under this Act and if the dues are not fully satisfied with the 
sale of proceeds of the secured assets, we shall be constrained to take appropriate 
legal action against you in a court of law/Debt Recovery Tribunal for recovery of 
the balance amount from you.
2] As per sec.13 (13) of the Act, on receipt of this notice you are restrained from 
disposing of or dealing with the above securities except in the usual course of 
business without the consent of the Bank. Please note any violation of this section 
entails serious consequences.
3] Your kind attention is invited to provisions of sub-section (8) of Section 13 of 
the SARFAESI in respect of time available, to redeem the secured assets.
Kindly Note: The Demand Notice dated 31.10.2022 and 24.01.2023 issued 
under SARFAESI Act, 2002 hereby stands withdrawn. 

Yours faithfully, 
AUTHORISED OFFICER
UNION BANK OF INDIA

Charkop Branch (Br Code 58290), 
Charkop Shanti Coop Hsg Society, 
Sector No 5, Plot No 272, Charkop, 
Kandivali (West), Mumbai- 400067


